77 written Answers
/T | Jemad W

. ot T @gw ;T amadaw
fawtw, darast o qur WEgwR T4
qZ FAN F1 TU w4 (5 AAGT F
THET 15 HT P T TF Z1 TR0
FIT FAT TLATC 59 qroyg #7 fao e g9
FT FERT @qr g 7

ff[PANCHAYAT RAJ IN MANIPUR

8. SHRI RAM SAHAI: Will the Minister of
COMMUNITY DEVELOPMENT, PANCHAYATI RAJ
AND COOPERATION be pleased to state by when
Panchayat Raj is likely to be introduced in
Manipur and whether Government propose to
enact legislation to that effect?]
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tf{THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNITY DE
VELOPMENT, PANCHAYATI RAJ
AND  COOPERATION  (SHrt  B. S.
MURTHY): The Uttar Pradesh
Panchayati Raj Act, 1947, which provides for
establishment of Gram Sabhas and Gram
Panchayats at the village level, was extended

to Manipur on the 23rd January, 1960. Under
the provisions  of this Act, 218 Gram
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Sabhas have so far been established. The
question of setting up Panchayati Raj
institutions at the higher levels will be
considered after the recommendations 'of the
Committee set up by the Ministry of Home
Affairs under the Chairmanship of the
Minister of Law to report on the
Administrative set-up of these areas are
received.]
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f [PREVENTION OF FLY AND MOSQUITO
NUISANCE IN DELHI

9. SHRI RAM SAHALI: Will the Minister of
HEALTH be pleased to state what measures are
proposed to be taken for preventing the fly
and mosquito nuisance in Delhi which is
increasing day by day?]
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f[ ]English translation.
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t{THE MINISTER op HEALTH (Dr.
SUSHILA NAYAR): In order to arowse the
consciousness of the people towards the
menace of flies and to enlist public
cooperation with the sanitary measures taken
by the health authorities to check the growth
of flies, an Anti-fly week will be observed
from the 1st July, 1962, as was done in the
preceding year.

Apart from the observance of the Anti-fly
week, steps to improve environmental
sanitation, e.g., spraying of D.D.T. and
Gemmaxene, construction of new drains,
public latrines and urinals, placing of
dustbins, etc. are being taken.

Th, National Cleanliness Day will be
observed on the 2nd October, 1962 in the
same manner as was done during the previous
years.

These steps as well as the measures taken
in connection with the malaria eradication
programme will, it is hoped, reduce the fly
and mosquito nuisance in Delhi.]

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE FOREIGN
EXCHANGE REGULATION ACT, 1947

THE MINISTER oF FINANCE (SHRI
MORARIJI R. DESAI) ; Sir, I beg to lay on the
Table: —

A copy each of the following Notifications,
under sub-section (3) of section 27 of the
Foreign Exchange Regulation Act, 1947—

(i) Notification G.S.R. No. 668, dated
the 2nd May, 1961, publishing the
Declaration of Foreign Exchange
Rules, 1961, issued by the Ministry
of Finance  (Department of
Economic  Affairs). [Placed in
Library. See No. LT-3002/ 61.]

f[ ] English translation.
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(i) Notification G.S.R. No. 897,
dated the 6th July, 1961,
publishing the Foreign
Exchange Regulation
(Amendment) Rules, 1961,
issued by the Ministry of
Finance  (Department of

Economic Affairs).

(iii) Notification G.S.R. No. 972, dated
the 12th July, 1961, publishing
certain amendments in the Schedule
to the Reserve Bank of India Noti-
fication No. F.E.R.A. 34/47-R.B.,
dated the 14th August, 1947, issued
by the Reserve Bank of India.

[Placed in Library. See No. LT-3110/61

for (i) and (iii).]

(iv) Notification G.S.R. No. 1330, dated
the 18th October, 1961, publishing
an amendment in the Reserve Bank
of India Notification No. F.E.R.A.
105/51-R.B., dated the 27th
February, 1951, issued by the
Reserve Bank of India.

(v) Notification G.S.R. No. 1331, dated
the 18th October, 1961, publishing
an amendment in the Reserve Bank
of India Notification No. F.E.R.A.
177/59-R.B., dated the 18th
November, 1959, issued by the
Reserve Bank of India.

[Placed in Library. See No. LT-3348/61
for (iv) and (v).]

(vi) Notification G.S.R. No. 50,

dated the S8th January, 1962,
publishing th, Foreign
Exchange Regulation
(Amendment) Rules, 1962.

(vii) Notification G.S.R. No. 264,
dated the 22nd February,
1962, publishing the Foreign
Exchange Regulation
(Second Amendment) Rules, 1962.

[Placed in Library. See No. LT~

3605/62 for (vi) and (vii).]



